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» o Member (A)
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ek AR /& € A0 ,
b . J&@'lg.l « 2805 pPreemht; The Hen'ble Mr.Justice R.K.
\;@,@Q/ A M,/Mkma/ ‘ Batta, Vice-Chai rman.
TR g, The Hen'ble Mr.K.V.Prahladan
Y€ S /VQA j 7&) ) Member (A)»
>egd. A /D poS, ‘ . |
b )’ 97 / ‘ ' The applicant has appreached this
'([Agﬁf/ | v . Tribunal fer directisns te quash the
7y K< o . . |selectxxm list xmk as alse further

directisn te appeint him te the pest waf

Branch pestmaster. 2
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learned ceunsel fer the gpplicantas
alse Mr.a.Deb Rey, learned ceunsel

. fer the respendents.

- It may be mentiened here that
the appeintment ef respendent ne.5
has xXxm earlier been challenged in
0.A.287/2003 and the said applicatiem
had been rejected‘ Be that as it may

mulearned ceunsel for the respendents

bb

has placed befere us letters af the
department that the said selection
has been cancelled.

In xkmx the light ef the cance=~
llatien ef the selectien, the petitien
as if existS at present weuld net
survive and the applicant may have
te challenge the decisien ef the res-
pendents te cancel the sclection‘pro-
Cess fer which Xk wpmixzmnk the
applicant will have a separate cause.
He may, if advised, file apprepriate
appiicati@nlin_view of the cancellat-
ien ef the selectien‘precess and we
grant liberty for.fiiinﬁ-auchyappli;
Catien, incase, the .applicant is:se
advisede 1 . , 147:§‘§'\; -

In view ,ef the anave. it is net.-
necessary te cntertaln\thiu applica—
tiosn and the qppl¢cah£¢n lS GLSpmsed
ef in the light ef the observatiens
nacde abeve.

L/_ h@’ ’ Qa,gé(“ ‘. Qe-p A
Member Vice-«Chairman .
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The Union of Indiz and ers....Res-gndent

Synonsis

1. AWRetificetion was pulﬁlishcd for filling up
e o Pest ef Branch Post Mastzr at Chirakute Erench,
Post efficeon 20/6/C3 by the 3uperintencent ef Pest-
Offices , Gvalpera Blﬁsion,bhubli and the gyplicent
alongvd th sther 14 Candicdates aprliad en 18/9/03 intarview

3

was held , althouch the apnlicent was the most-meri torious

6]

anong th2 cancicdates as par tems and son tion st th

~e

Adverti sement ,kut he wis not selected but Respondent

-
No.B was selected.
WWW"F Gl
Reing ;gurz nvpd by thﬂ arkitrary act ef the .
s2id Superintendent ,the pstitionar filsd the isstant
oricinal application.
CoJtCe uv « 24




3. Tetzl grounds ef Challengs are 4( four)

in numbar W z(i).Impugnéd action ,illegal, erkitraxy,
malafide and vd thout jurisdiction ,(ii) Other 13 can-
dates were not qualitied ,(iii) Govt. Respondents vig-
1lated Rubes , Cuidelines ,notifi cations etc'\anci (ivefor

any ether views , the impugned Selaction is kad.

List ¢f Dates 3 (1).,27/1/04-Notiﬁcation Dt,27/1/03
inviting applicetions for filing the Post ef Branch-
Post Mester at Chireckuti Branch office,

Annexure No.l,Page 14 to 16.

6/03: Letter Dt.19/6/03 whereby the
quification Dt,..’27‘/1/03 N8S Cancelled.

Annerura NQgZ, .Page 17,

6/03: Fresh noti ficstion whereby frash-
applications were invited to fillup the same post.

Annexure low3 , page - (%

2.DL.27/8/C3 : _ Interview Call Letter was issusd
te the Applicant .

Anpexure Nosd ,page -22.

Con'tdpv v w3
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2. Dt.20/10/03; Respondent No.4 issued a Letter asking
the Applicant and one Rafiqul Islam to produce land -

documents,,

—

Apexure No.7 ,page _ A5

6o Dty 4/11/03 :The Gircle Officer ,Dhubx issued L and

Holding Certific'ate to the Applicant Under No.OB(3)03/

2003/102,

Annaxure No,9, page 27

Te Dte7/9/03 ¢ Thae Resﬁohdent authori ty puklished a &kx

Qui deline for Selection and appointment of persons in tha
) C
Post of Branch Post Master ..

Annexure No.lO page 28-31,

8+ Dt.23/9/04 : Judgement passed by the Hon'ble Tri kunal

Annexure No.ll page No. 32-36,

Filed bys

oM

D-t.ZS“ (b November, 2004. (MroM.:Rahman, AdVoCa‘te)
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District: : Dhubri

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GJWAHATI: : BENG, | |

BETWEEN

Jahan Ali ] - LR AQEN ‘! Ca“t
- Vm | o
The Union of India anc owss . Ressomdants.

A N DE L
B SlggNog; Particulars . Bage No,.
1. Appl.i\cation Ceesveres s L= 'Z
T o, - Verifi cation | o s 173
30 Affidavit esssees. :
4, Annexure Noels B ¢ 'Yy - 16
o Annexure Nos2s, 13
6. | Annexure No.3 : 18-2)
7. Annexure No.4 | - 22
8. ‘Annexufe No,5 : 254
9 Annexure No.6 ...... .2
~10. Annexure No.7 | . ’Y
11. Anexure No.8 : 2L
12, Annexure No S ..e.. . 27 7
13, fnnexure No.lO. - 28- 3/
iy .. Anneune Ne. |l - C P32~ 364
SXsEEE XX XXX XX XREXKKRUL EXEX | '
| | - Filed ky: M
Dat e:_éfy__ﬁdwtogzlw | Advocate

Gumaheti Hich Covrt,




Districtis Dhubri
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Frld b(7 e ’pﬂf;&'w
ﬂm/ﬁmléf'm eQAW’L

- md. Jhhan AL

{ CENTRAL ADMINISTRATIVE TRIEUNAL 35 GUWAHATT .

0uAJNow. N soa.

- BETWEEN =

Jahan Ali S/0 Late Aburuddin Sk.
P.O & P.S, Gouripur ,Dist,Dhubri (Assam)
. e 'AinEi I ;il Cﬁ“t
~Versy s- |
1, The Union of India.,represeﬁﬁed_
by the Secretary to theé Govt.of Indic
Department of Communication ,New Delk“n‘..i
2. The Directer of Postal Services ,

New Delhi.,

© 3, The Post Master General ,Assam,

Meghdoot Bhakan , Quwshati..

4,The>30pdd‘t.0f Post offices , Gorlpara
Di vi sion, Dhukri , Dist.Dhukri(Assam).’

5+ Eli-as Rahman Son efEBershim Khalil,

o \,\i‘l]_o& POOQC}ﬁ. l“akU'ti ,PsS.Chapor s

Nistrict Dhukri (Assam).

PO iva_@R&SpondentSy

Cont dfi vew a‘2
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DETAILS OF APPLICATION.

1

The instant application is directed against the

ill1dgal action of the Respondents authority in

Pursuance to the "Inteif\'i'evv /Selection ?Dt;»18/9/2093

for the nost of GDS/EDDA/EDMC iie.Peon at Chittakuts

Bra;'l'Ch of Post offi ce under éilaSiFara Subd‘ivi'sion“'

in Dhu}an, D;_;,tn ct (Assdm) Gnd also ageinst a 11leoa1
actlon of thn R‘-snoncﬂnts au‘chorl’cy by v:.olatlno “the

Noti fication Dt.20/6/2003 .The applicaignis also directed
a.gainst the arkitrary ,malafide and ki as, discrinﬁ.natozy :

and high handed exercise of Powers of -thn Respond“nts

au’chorlty in selection and a\@pomt of BPN/Peon ef Chlrakutl

s

Branch Post office ,

2, JURISDICTION OF THE TRIBUN

The applicant declare that the subjest matter eof the
application is within the jurisdiction of #this Fon'kle

TI]_ bun al .,

3. LIMITATION;

The applicant further declares that the application
is filed within the limitation eeried presén’.'bed under

section 21 of the Administrative Tribunal Act.1985.

contde.s.e3



4. FACIS OF THE CASE ;

./

4.1, That the applicatben is’ a Gitizen of India
and a pemanent resident of Gmur.l;éur Ward No.lV, .

P+O & PySeGeuripur in the District of Dhubxi and

- @ such he is entitled tp get all Iights and sorts

pnvxleges ,hnneflt and nrotecuons guaranteed by the

Consti tution uf Indi 2 and other Law" of the land ..

4,2, . That en 27/1/2002 a Noti fication was 1ssued
by the Superintendent of Pest effics ,Goolpare Division
for fi_liing—up y the Post ¢f Branch Post Magter at Chergkuti
Branch effice ,Accordingly the applicani ‘applied for the |
éaid Post , but surprisingly on 19/6/2003 ,the earlier Netifi-
cation was ICancelled due to some unavoidable raasons .

‘Photo copies of Noti fi Céti.on Dt,27/1/03 and Letter

dxxil)’ckﬁaa Dt,19/6/03 are annexed herste as Annexure No,1
—=T O
and sexi-g 2 rns;aa-ctivnly.

contdess .. 4
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4.3, That on 20/6/03 another Notification was'
jssued by the same Superintendent of Post offi c‘e,
Goalpara Branch, Dhubr for filling up the same post .,

Accordingly the applicent alongwith ether 14 candidates

applied for the said post .The applicent lkeing duly quali-

fied for the said post sukmitted all the required documents

wih the application

A copy of Notification Dt,20/6/03 is Appexure Nos3

4ol That on 27/8/03 ,the Respondent Nos4 issued a

Interview Call Letter Under No.B3/ 358/Chirakuti whereby

- the appli cahter was invited to attend the Selection |

Commi ttee meeting for Seiectibn of the said Post on 18/9/

03...
A copy .of Interview Call Letter Dt,27/8/03 is

i Annexure No,4.

4.5, That on 18/9/03 the applicant alongwith other

14 candidates appeared in the Selection meeting and did

well in the Interview sAs per Cuidelines for the Selection
of the sazid post ,the Petitioner become the most suitable

candidate with best merit .The applicent secured 62%

—

‘COD td,h.*o\‘é'i
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of Marks in kik®x his H S.L.Cyexamingtion and he

S ' hl‘g{w@%“ )
“-  waS secared marks holder in HS,L.C.Examination.

among all candidates <Moreover the amplicant was
also the only Science Graduate among the candidates,,

‘A copy of Mark sheet is Anpaxure No.5,A copy of B.Sc,,

Pass Certi ficate issued by the Principal, B\-‘N,.Collége,‘

- Dhukri is Appexure No.6.

' o 4.6, That the said Selection Committee after pervsing
the decuments of the Gomiigstes cic Rot Salect oAy meNsoR
fo ¥ the .30 post . Though thay were suppemssed to puklish the

Select list ,then and thera as per the CGuidelines for the

ahe
Selection 'ofAsaid post «Instesd of publishing the said Select

List ,the Respondent No.4 issued a Letter under No',-B3/358/
Chi rakutd @t,ZO/iO/OS wherasby the applicant alohgwith another

T e O o

candidate Rafiqul Islem were dirsctad to produce land document

axclusi vely in their nmame within 15 days from the receipt
of the said Letter,

"A cepy of Letter Dt{,izo/m/os is_Annexure No.7.

contd, .6
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4.7. That the applicant received ths Letter
Dt 20/10/03 on 1/11/03 andon 11/11/03 the

applicant suhm:d:»'ta.d a Land hclding Cer“iﬁ_ cate

under -Dhubri Circle No, DB, v(3)03/2003/102 Dt.4/11/03

as per Letter Dt, 20/19/03..

A copy ef application Dt.11/11/03 is

Annexure No.8

A translated copy of 1and holding certi ficate

| Dt.4/11/03 is Annexurs Nosé.___

4.8, That ,inspite ef having requisite quali fication
and kest merit among the candidates the applicant ought
te have been selected far the said pesi by the Selection

Commi tt2e as. thers was ro .oral Interview held .

449+,  That ths Sel“'CtJ.O'] Commi ttee in total violation
of aapointment noms , Guidnlwnes end provisions of Law
whimSically and arhitrarily gelectad Rosoondent No.5 on

10/12/03 and issued.appointment Lettar in his name and

e e o]

asked him to join in the said post though there was public

- Complaint against him regarding his character,,

. Con. td. a'--wf»'7 .
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: 4;,,1(:)‘,‘ : That, the applicant states that Respondent

. No,5 has less mexit then the applicant according te

- the tems and conditions of the appointment Noti fi caw-

tion and Quidelines for the Selection for the said posty,
The election for appointment ought te have been made

purcly on the basis of mexit and the Selection eught te

have been made in presence of the candidates appeared in

" the Interview on the basis of their reSpectiveA document s

but the Respondent No.4 with a sinister motive did not

do so «In Order of merit the applicant was in the first

position and the Raspondent Mo.5 was in 2nd positiong

A copy of Quidelines Dt, 77903 s Annaxure No.lo.

4,11.,, That the applicant begs to state that h2 has

ful'filled all the tems and conditions as laid down in
the Noti fication and applicant is the only candidate who
ought $0 have been selected and appointed for the said post

The Respondent No+5 had not fulfilled all the tems & condl

~tions as per the .NotifiCaﬁ.Qﬂ'D'{}:‘ZO/ﬁ/O:% and as such no

vont C?o._u e o8
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| appointment shall be made in view of the
purperted illegal Select list and if any |
appointrhen’c m_ade in-pursuance to the said
Select Iist and the appointment of the 'Re:spondent
Noed is illegal,arkit.raly,maia‘fi de ,bias ¢ based on
extreneous consideration and asvsuchA the Select 1i st'
the appeintment in favour ef the Respondent No.5 may

kindly be set gside ahd guashed in the interest of

Justi cey,

4.12;,1_ : That considexing the facts and clrcumstances

of the Case ,th¢ Select List and appoiniment Letter in

favour of the Respondent No.5 may kindly be-stayed in.
- the interest 'of Justi ce. |

4,13, . That t}ﬁ.s‘ appli Cativon has keen made konafide -
and in the ends of Justicea, B

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1,, For that the impugned Selection and appoint-
ment Letter in favour ef the Respondent No.5 is

'11legsl , arkitrary,malafi de wihout jurisdiction

as per the Acts,Rules , Buidelines and Noti fication
" Dt,20/6/03 Selact list and the appointment Lettex in
favour ef the Respondent No.5 if alreacy made is not

sugtzinakle and liakle to be set aside and quashed..

Cont "}o @ 09‘
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S5x2e Fer that ether candidates excent the applicant
is not eligible & qualified at the time of Interview
and as such the illegal select list is liakle to be

set aside and quashed..

\

5;‘,’ :3;3 §

i

Pér-that the'BQSpondent'éuthori£ies have violated
the Act~gﬂh1es.,6hidelines %nd thificat;bnvframed thare.
under and aé such,imppgned'Select List and thé éppdintment
Letter in favour dfithe Reséondent Np.5> if already ﬁadp
is illegai s aTkitrary ymalafide ;hias based on extreneous

. consideration and the same‘is liable to be setAasidé and
quashed. “
5:§ﬂ For that in any view of the matter the entire -
action ef the Respondents arellia§1e to ke set aside
‘akd guashed,,

The applicant craves leave ¢f the Hon'kle
Trikunal to advance moxe grounds Ekoth factual as well

as legal at the time of hearingkof the Case,,

< ’ Contdém v u elo
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6., DETAILS OF THE REMEDIES EXHAUSTED ;

The applicent declares that he has no other
altemative and efficacious remedy excent by way of

filing this applicatione

7, MATTER NOT PREVICUSLY FILED OR PENDING
BEFORE ANY OTHER CQURI. |

The applicant declzres that ,a Title Suit being

Numbered as T.S$eNo.581/02 was filed kefore Givil-

Judge,J r, Divi smn,Dhuin on the samé subject matter

By the Applicant and the same was suksequently w.!.thdrawn
on 14/10/04 and presently there is no other application ,
Writ Petition er Suit in respect of the subject matter is

‘file-d pefore any other Court .Authority or any other bench -

of the Hontkle Tribunal and no such application ,Writ Peti-
. S
fors any of them .It is pertinent

tion or Suit is panding ke

{0 mention here that on the Same subject matter involved
in this asnlication ,another aggrieved person namely Akcdur

‘Rahim filed an original applicetion in this Ho

Judgement and Ordexr Dt.. 23/9/04 ky this Trikunal.

Con't'vjv_ TR 911

IR

ntble Trikbunal

keing Numkered as O-AeNos 287 /03 which wasl di smissed by
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In the said Judgement it was held that there

waS more meri torious pérson than the applicant
in aforesasid Case .The prasent applicent is the
most meri torious person among the.candidates and

he is entitled to bs selectad. & Photocepy of Judge-

ment Dt,23/9/004 is Annexyre Ho.ll.
8y RELIEVES SQUGHT FOR ; S

Under the facts and circumstances stated above , the

applicant prays that this anplication ke admi tted

records ke called for and notices be issued to the

Respondents te show.cause as to why the r8liefs sought

for in this appli Cation should not be granted and upon

hearing the parties and on perusal of records, be plesw

sed te grant the followingy reliafs..

~

8.1, To direct the Respondent Mo.3 and 4 to Set aside

and quash the impugned Select list and the appointment

Letter made by the Supdt.Postal. Depertment , Coalpara y
Division (Dhubri) ,if any in favour of the Respondent

NO.SO

P

8.2. To direct the Respondent No.2 & 4 to salect

the Applicant and also te appoint the Appli cant in the |
Post ef GDS/EDDA/EDMC/EPM I.E.Peon st Chirekuti Branch

Post Offjce,Bilasipars in the Distuof Dh.ubn'. for smaxx

in pursuance te Notification/Selection,

.

contdevs12
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8&3’,, . Any other reliefs /reliefs to which

the applicant is entitled to.

9. INTERIM ORDER PRAYED FOR ;

" The applicant prays that tillA disposal of this

Orxi (A_:jinalh application ,tha Govt.Raspondents mé‘y be
directed not te allow the >§riv.ate_ Respondents No.3
te Join in the post of GDS BPM .at‘Clﬁ_rakuti er alter;-"
natively it is prayed ’th_at statusquo in I‘éépect of the

aforesaid post of GDS BPM at Chi rakuti may be maintained

till diéposal ef this oridginal application.

10., That tthis application is filed through Advocate,

 Guwahati, )

P.O.

1.  I.P.O.No, 206 35S GF

11. " Date : Z%M '_““ OLf

111._ Payakle at GJAwahatirl_ | <

contd....13
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12, LIST OF ENCLOSJRES,

As stated in the Indexs,

. c VERL FICATION

I,Jahan Ali 9 of Late Abur Uddin Sheikh:,
rasident e¢f Ward NO‘_.:I-].V of Goui:ipur town P.O &

PoS: Gewm.pw§ istriet Uhubri (Assam) de hereby

solemnly affim and declare and verify that the

. o p
statements made in paras"’-)33“")"@*"4’,ére true to

bhe b_estr of my knowl edge and those made in paragraphs
Hojo 4R o~ ¥

are matter of records and the
rest are my humble,submssions befors this }‘bn‘ble' :
Trikunal .

.An_d.'I sion this Vexi_f';lcati.on-on ’chls the a8 /n
day of 'Semt,2004 at Guwahati. |

A (]( Deponent)
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' 1% wqlog .
A
N , il ol Fost O . | (A-2)(1)
" Jihee ol the :

PAELIR{IRTATE
Goalpara Diviaion ‘
vay)-Dhubti-paa il

i
‘

e ‘:.: .
Mo, i2a/ 357 /0 Poveocin (e =1 Dated 4t Ffe '.{)..lll(: R P2

. o
ey b

e SR . B
| ) . ) ..1:| . .

NQIIICATION )

o TR L i

Suly:- Appointment fo the post oflaif)?)/(\(‘b?ftﬂ“"(‘ -1 B, L
T L

Applications in the enclised proforma ate inviied for the above S

nost from the intending candidates fulfilling" the following conditions. The '
applications complete in all ¢ spexts should reach the office of (he
andersigned on or b(.(mc_?:k_lf”f’_ The application should be submitied
in closed covers only, duly superscribad in bold letiers as APPLICATION
FOR THE  POST OF  BPAM/ERSPK] Cluw b BO/EDS(),
mcomplete applications; applications without preses;

hwed enclosures and
applications received aller the due date vill not be enterfai. 1,

2. The vacancy s TesersTUT T T T ot reserved for any
. communily.

(Score out whichever is not aplicable).

i 3. tn case the minimum number of three cligille_candidates do
notolfer their candidature, the vacaney willoe re-notified.

g 4, = the appointineat s purely te

: contract 10 be terminated by the competen

month’s prior.notice. The work is pasttime for period of 3 10 5 hours 4 day

: and the appointment will not confer any right erthe candidates 1o claim any,

g regulac full-time post in (he department. The posy carrics {ime related
continuily allowance of Rs/280+36 1980 plw admissible DA,

iriry and an the natwie of 3
anhority al an time with one

B

¢ ) . . i
S - Ay kind of influence broughtiby the ¢
appointment, will be considered as a disqualifiatiop
attempting to influence the selection process will te
o

indidates regarding
. No, comespondence

cntertiined.” - '
] ' ' “
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oo CLIGIMELTY COMTITICTS: ’ v
' \-/( 1) Al - >
About 18 years and belaw 02 years ol ape as o the T
/Tml;))) iclions”
(i) HHIMUN EDUCATIONAL QUALIFICATICH:

HSLC/ X standard pass. :
mls [;IV(,H f0| hwhcx quallilwlmn H()\\cvu ”l{

dppl) lng, for llw post.
L NRESIDENCE:
Candidate belonging to places other than Post Offi
viliage, can also apply for the post and -such czm(l.dd'lg
hisfhier selection. The selected candidate should produce i
praof 1o that effect within the. dale prescribed by th b
undersipned, aller sclection.. '
/(iv) ACCOMMODATION:
The candidate selected shiould provide {ree acuommodanon' i
to house the Post Office.

(¢) INCOMLE AND PROIERTY: Y
(a) The candicate  should  have an mlcpc’/ulcnr!ﬁ.‘.'“i

: source of ircome for his/her livelivod. Income )
' S . ccrlificaie n_caudidate’s own name Gindicating 4
' clealy  te sowee ol dncome)  emed by
v Al nue/conpetent suthority should be furnished in-
L e cacloied proforma. Income in the name of*
: puatdianhthers  will not make the  candidate -
f' cligible br the post. Only such candidates who
|

!

i

I

5
!

i .
g
R

N o e A )

Julfills this condition and all other eligibility
conditons, will be eligible to apply for the post. -
(L) Picfeence will be given 1o those candidates who -1
{11 | » derivi income  from  the  landed  property! !
%' TINRE ~')|L assets intheir own name. A copy of the
1 recut] of nbhb ol propeiiy ssucd il TTespect ofi
~—~ . ,
pPropaTy m the 117rn¢-tr(—++n@h4.+(v anly; should be
cnchsed. lJuml pmputy or huulllmy property nol
| AR  uwanderred!in the Fhanme of the candn(hlc, will -not
';‘} _ B . © be onsidered as ! Fproparty in thetinamed of e T
|

CiL candidaler The l'nuluJ }nopul\/nnmo.al)lc asscls
prraasedittansferred 1o the name of e candidate
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Saquent o the seliission of appication but
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. applications will e opened in this office by lhe unde rsx[,m.d 01" ]

20- o
before the Tast date for receipt of woplications, will
he considered oaly i the wopy of tecord of rights

Dy RevenueZeompetent authority | m(llualm;) the

Ancome from ¢ uuhp:opcnly,.dw submlltcd lg) lCZl\.,ll :
e undumumd ory onbelore’ th

Copics of the following (,u(lfcalcs/doc1|111f'r\ls should be -
cenclosed to the application, ivariably. 1f _any_of these ciclosures histed
below do nnt accompany_the applicalion, _the _application _is liable (o be
rejected outright. The originals need ne! be sent. They may be produced for
verificalion when called for,

1) School leaving certificate/or cullfudlc regarding date of birtl,
A Marks sheet of HSLC (any lugher qualification i€ any).

y(iii) ~Caste Certificate issucd by DC/competent authority in the
chelosed proforma. (in case of candidales belonging o
SC/ST/0BC). '

Rc"ord of rights of prorerty (if property is in the name of
candidate only. If no such property exists, this enclosure is nolt
insisted upon).

lncome certificate in the name of candidate issued Dy
Revenue/competent authority i the enclosed proforma.

1wo character cetificates issucd by prominent persons of the
locahty. -

(1v)

T
o

SELECTION PROCIESS:

Sclection awill be made on': menl among the ididates, who
fulfill all the prescnbed: cllgll)illly con(hlmm 'lhc closed’ €0 'cm wnl(n g

the presence of all such cu'ldldalcs who may pe present, “All 1hc (,mdnl.n(
n..ly pacticipate in this process puf.(nm\ly .m'(i lJu I upu
be allowed. Before opening the w\cn\/mph( l(l()lh the, L.mdld(m ; present,
vl be explaimed  about (he (‘|H’||)l|ll\ |
condiion/selection process onee apnn. | e

(<
,‘,un nlm 5 will not

“Condition: \/|na ferential
seicclion would he linadiz.ed

]

as mentioned above and income ¢trliTicale issucd

last ddlc ‘ﬁ\Td 101 L

I'
'I.

~=if?,"%: receipl Of«lpm)l)ﬁ '-«5-."!::. ! it uﬂl, ‘l‘\. I i, ‘:, " .
(vi) Th‘c.cMshoul(llnot\ll:e-:!,-‘._aii'clw[é'd. ) cmbban I(pc'
L mclmvnl/olhcn ﬂlalutm l}(\),'ﬁg‘;&h M t,""”-'.a | Il‘” i ,| m
(vin) . llu, LcmdlddlL hould n(ft!lg‘q;dp a;ju\ I;‘ UJ] ‘ ( 1“0 ler
msumncc/ﬁnamc co.mp‘ 1]1‘%:\}{E |l \(‘ \x |‘5| \ R .l !l; ! HRES
R "'i'-::('l,'. fx'l‘ .":I':;':.
1. DOCUMENTSH(MH INClOSLDﬁ 3; mnﬁﬁ JH;irq~
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| DEPARTMENT OF POSTS, INDIA
OFFICE OF THE S5UP ERINT ENDE®T® OE.POSTUQHFICEB‘UOALPARA DIVISION
' CUDHUBRI . rs3s" 783300 . . -

S
s

o

No, 33/353/Ch1rakut1-1 Dated at Dhubkri the 19<06~2003
. . . . Y .
. .'.'\ !:‘:’

0
Cogee

Sub 1. ‘ppointment to the post of BPM/Chirakuti-I, B.0,
. . € ‘."

g ? _’4
e

The advertisement made vide this office memo of even
no. dtd 29~01-2003 on the above noted sub ject is her‘aﬂoy ;::g;ice-
lled due to some ynavoldable reasons and fresh advertisement
will ®e issued later on, o '

This 18 for information to all concerned,

RV

=2
( Go_ Ce. Hazarika)
Bupdts Of Post Offices:
. Goalpara:: Bivision

Dhubri - 783301,

Copy to 1=~
1, .. The Asstt, Director, . ployment Exchange, Lhulerxd
" WeLeto his N0¢;DPF/YC:5/8§/0§/225~27 dtd 25=2-03,/ :
,‘}k"}é/ ' The President, Chirakuti Tilapara GP, P.Ov=Tilapara, §iib:
%; ' Via- Bilasipara, _ , N
3. The RPM, Chirakuti B.0., Vige Bilasipara S.0. for ais
Playing on oftice notice koards - -
4y The SPM/Bilasipara Se0¢ for disPlayihg on office
Notice Boards : o '
S¢ The SUI(P), Bhueri for dispbaying on otfice notice
boardg == C
6. All applicants concegned,

mﬁ%%m& [

g
Goalpara *vision
\@ d Dhuabxi - 783301,
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DEPARTIENT OF POSTS.: 4
. . ftrﬂdt.oll‘e.'.to;’?m “ JEREREN
Ullice ol the NI e
’ Goalpare Divivioy ‘
cqgi-Dhubri 183
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Sy Appointiment (o the posl of. 6°/Q§ @

Applicitions in the enclosed ])lOfOlllh nc.l,uvuc(,-m tm @bovﬁ—-_‘
post from the intending « candidates Ikl'llllm l‘lP {OIIDWM,Q condzhons T\’l

applications complete in all respects ™ hou Yeach %he: o(ﬁm uof Hn&

undevsigned on or belore, >1L(1_o,3 The's )lmalmu should be ,subm&‘mud-: RE
in ciosed covers only, duly superscribed in bul d. I( l;« 15 08 "AP\’U CATION.- L. B
POR THE  POST OF  BPM/ELSPAL CRUseatiids P
. incomplc‘.c applicatious, dpp“CdllOIlS wuhout pz(esaj.l;bvec.l,_'_ R
ppiications received afler the duc dalc mll not bc cnmrlam 4
A
g 3 S In case the munmum numb . offhiee ef;
P ot offer the; r(.andmaluxc thc vwcm cy wdlt ' ” i E:
: . : v d H‘ ’s X '{ E ) ;;;
% 4. The appomlmcn is- puxcl) tcm'mr"uy 'aul am ey o
| coitract to be terminated by the compucul al.uhomy dt An)!f mq hl ' o
' monih’s prici notice. The vork is part time for 2. peuod 5+o ihou‘ Hchﬁ
and e appointment wil] not <onfer any riplit eh{ & n m‘h{i{&; Ny, Uk {3
3 regalar JU“ tinic post ‘in the dcpartmcpt' Th) : "S,.';a- "e:S:;I' ’ i
; SRR ILE SRR D i
' lellllllll)r d“O\SdHL(, ol"l{s mgo,é o PIUSACL saeple])
; . ] L Ee T :
k 5. Any Kind of influcnce blo” ht by Hhejca
H 'J,vomtmcn{ will be considered as-a chsquauf’ctho N
e aticmipting to influcnce tie selection process will bé" 4%
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LGB, ll"( ONDIT l()N‘ ‘ \ B R
)AGE s vt S
/\buul IS years. dlld bdow 62 )LdlS ol"ag,c ds
ol PvfoTTEfCﬁ)Tofapplxcallou :".- SRR Y
_1) MINIMUM; L‘DUC/\'I ION/\L OU/\I 11 1’“/\ ) ION
. HSLCr X oldllddfd Piss. - i
Wnbhldbc is piven. forlln[_,hcr quahhcallon 'llowcvcx
. docs not-barsthe! candndalcs vnh lnghcr"’quallﬁcauon fio
) f‘.'- applying for lhc po.,(
/URESIDENCE:

, ~Candidate belon ing to. laces ollzer:: than’ 1’05{.; Of ce
. /o ging 10 p .

Cevdlage, cancalso “apply. for {//c post dnd ssuch, andldalc
) .- should.shilt ‘the .residence | lo“PO w]labc
H : - his/her selection. -

lhc cevent® o(
“The: sclcclcd candidate™ should ])lOdUCL a
proof to that. cflect within | lhc dalc pxcscnbcd by'tth
“undersigned, aller sclection,

N -

I \/(19) ACCOMMODATION: | R
{ ' The candidate sclected should proyidc.ﬁ_'_cc accommodation,
" Lo house the Pos| Oflice, & O I
(v) INCOME AND PROPERTY: 2y - 8 Ty :
- | -(a) The candidate 5/101(/(1 /unc an’. l/l(/(.j)(.’/l(/(.’ll[
b , L, source of income Jor his/lier liveliliood. Income.

clearly  the “source-* of - mcome). issucds:by;
dtnuc/compclcn( aulhonly should be furmshcd 1

euardiawothers  will “not. make the " candldﬁlc
cligible: for the post. 0/1/)' such cadidates who.-

i , : coudmous, will be eligible ro n/)pl) Jorthe post, -
I : C (L) Preference will be given 1o those candidates who

Ay e e

record ol rights—of Property issucd 1 respeet of

property in the name ol candidatc only, should bc,

cnclosed. Joint property or hucdxlany property: nol

- ransferred i the name. ol the candldal(, wxll 1ol

: T e considered as. property indthes. nanm ol Ahe
qooo R © candidate, The Iandcd plopul)/lmmov\\blc'a §sCls
pmlescd/lmnsfuu_d mothe name of the' e mdldulc

e e

P~

1
1

certificate in candndaic S 0WNL hame (mdncalm[,"-?i v
the cuclosed profornn Income in: the "name™ of, ;

! ’ ~ Sulfills this com/r(zon and all- other: L’/!”ID{/!()',",.’:';:.._

derive income  from (e landed plopuly/ _
SR S (D LN
Linmovable assets in (heir oW manT—A copy ol the

v
it

allb:(.(lll(.lll o lh(. subnnxxlon oI a;>plmalwn bul"
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Lelore the last date Tor xcccu)l of d])])]l(,dll()lls wnl\

- be-constdered onlyy iTTe copy-of xccoxd oﬁu,hls"{g-;‘f
as pnullloncd aboye and income certificate jssued -

PR AP S S

luvunu/wmpclunl aulhonly‘ mdlwtmb llu,“

I
SITIIEARA
SR L

(Vl)

(vn) The candidate should nol bean ai,cm of LlC 01 olhu
msulancc/[nmncc compamcs BT

Documz:r\ns ro BL x NCLOSED: .

Copm of lhc fOHO\\uw ccm[ma(m/documcnts should bc
umloscd to the- d])])hLdllOll dnvariably: 1 any of these Lndo%mcg hq\cd =
below do’ not_accompany’ (he ap)hcauon the apphmnon is* liable “to’ b(,‘
rejdeted outripht. The orlgmdls need not et scnl fhcy may’ bu pxodmcd {or

vcn[lcall \ \vhcn ce \Ilul ful ‘ - .' - '._.: = ‘~f‘~

. Marks shect ofllol C. (an) lm’hu quallmanon lfany) k
'(i@i)’ ‘Caste Certificale’ lssucd'b) DC/compcl(,nl aulhonlyji‘:m Ahe
7' S enclosed pfofornm (m C’ISC‘ ;of candndalcs"i bclonung?;-
w o SCISTIOBC): = S ‘.
M Record of n{_hls of propu\) (1f ploput) 'lhc numc o{:
X « candidate only.” IF no such propcri) L\ls(s Llns cnclosmc is no

SR '-msxslcd upon).:” ey

Rcvumc/compclcm aulhonly n; lhc cndoscd p\ofonna ,:
1) “Two characler culu(xcalcs 1ssucd bv prommuul pcrsons of lhc‘
' IOLdll()' S e Pl

C nmdL on mcnl .nnony 1le L.ll\dldd((,o who
iulﬁll all thu prescribed (.lu,lbxlu) conditions. The closed cov crs. LOI)ldllllH
applications will be opened in this office b) the unduswncd on 2t T
the presence ot all such uu(hdtncx who!inay be presentAll lh(, wndsdalus
oy |)muup.u(. i this process personlly: and theiry lC])lLbLI]l.lll\Lb \\'1ll hot
be ailowed. Belore opening the cov u&/app\m.mons \hL Gl mdmlutu, pu.sun
vl “be explamed  about - .the - L\uxb)h(\ -\L(.)lldlllonb/|)l(.|(.lLn\ldl
C nuh'mn/ .dwmm plouxb onee again, llu. x'*lunon \\ould be: lm.\llsu,dif

l

o ——— et v mom e
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.mmhul then and there and theTetler ol selection would be! 1;.5\1@&1 10" lllC

clected candidale, M[Icr (he other ])lC appomlmcnl 10111mlm(,s such as!
'm of *documents; > medical T exaniimation’ wrcollection of"plc—
appointnent papers e wo‘“lu be complc.lca The” s(,l«.cl1011/appomlmcnl ;

vvould be provisional till complclxon ofpollcc yerificaiion and also® subjccl lo
ms as mcntnoncd w provxslonal appoumncnl l llm/oxdu" it
——

v ; P /
’. ’
{ 1
. .
R B
the presence of undldalu AH(J the name: of QLILL(L(] L.mdld.ilc, would b«,
— .

9. .- 1fany m(ormallon furmshcd m'llhs apphcallon by the: mndldaku

is found to Le false at a later date, e scln,cnon/appmnlmuxl s lmblvc (o bc
teeminated upart Lrom crumual pxosccullon i

Encls: 1, Proforma ofu[)l)hcllon G T
2. Proforma of caste certilicale, (\vllcrcxcr ’}])})]l(.dl)]C)
3. Proforma of income certificate,

)

.; Slﬁ!‘hg}'\‘“t@ L y
JV’\ : ot
Qﬁﬁ'd}w‘t'@‘&lm A
T . tﬂumnm T
Copv (o Rca;d AD). . .. . GoalparaDivisipy -
‘ .( - ) e Qﬂ"ﬁ-ﬂ‘aubd-i’wam
s AT The Prcsulcm Gdon Panclm)al‘ R
% 2. The Head Master, Govt. Prunar}/ i;glx School
3. LPM W x‘ J N R 6/ \‘ s /)\ ; 'eu "‘. — ""2,6,:‘:,,'."”' ."
4. SPM e dea o f«‘;' {8 counl OﬂlCL)
5, 'lthSI’@'ﬁ‘UC /SDI( ) wed ey R
| (lor dlspla) il llu. HOllCC board dlld for wndc pubth))
' T . 511,111‘%”“9 O e
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S, INDIA

CEICEON THE SUPERINTENDENT OF POST OFFICH::
- DHUBRI - 783301,

.
]
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: i
1 it
' S
s
W
!

e . LA

‘?1 . Sub - Selection Meeting for the post of GDS BPM, Chirakuti B. O in account.witl

54 Bilazipsa 8.0, 7 - R Y

S P e .
(AN : T T AT
s o | SR

: Please attend in the sclection committee mcctmg for qclcctlon of GDS BEM for
Y Chitakuti B.Q). in account with Blldblpdla S.0. on 18.09.03 at 1200 houns in the rhambe)
g}

Vi ofthe widersigned . X - SR
e - R - ’g
g roue
1] No f(‘])l’(.sCll(dllVe on behalf of the candxdate will be allowed«,lo *aueud the .
rad ! ‘ vl
;‘,." ' selection comittce umtmu ¢ . h l'.:
3 N P LR
S "3 o pry ,
K No TA/DA willbe allowcd R LS |
e | 'y o e Ak B ! a0 dBer e 4
iy A R 7 Y foetiad e R
i P A IRE .
hx ‘ ' . Yours fmthful!y Rl
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ANNEXURE No.g8

To
The supezintendent of Pest offices,

Goalpara Division. Dhubz.

Dtd.Ward No.1V, Ghy the 11th Nov/03.
Subj: Submission ef Land documents in my name ,

Refy No,B3/358/Chirskuti Dt.20/10/03.

‘Respected Sir,

I have come to know through your Letter No.B3/
358/Chi rakuti Dt.20/10/003 -that you have wanted 1and
décumehts from me in my ewn Dame -S-ir,yoﬁ have issusd
the Letter which is inside the envelope en 20/10/O3but
sirythe Letter No,B3/358/Chi rakuti Dt, 30/10)003 on the
top of the envelope and B/No.84] 0?5‘31/10/03 at Head
Ofﬁ ce Dhubxi «S0, 810 I' could ﬁo‘c undeIStand tha"tv why the
date is valiakle . | | o

What' may be sinI have got the Letter on»Ol/;ll/O?z
and now I a;n sending my 1land documents under Dhubxi Circle
No.D. B, 0(3)03/2003/102 Dt.4/]1/03 at Gounpur town, Vard

NoWwLV Under Medi Patta Old—llZ,‘\Iew 132 in Dag No‘424/165
2K 8.} Lsg, xmxa%xxzma and the same Patte 01d~1263 New-

'-423 NeoDag 1 K 8 Ls.. Therefo the total land in my own

name is 3 K 164 Ls, I have enclosed the Trace Map and the
Land-doeaments Certi ficate herewith this Letter.

Yours faithfully,
Md Jahan Allf
S/ 0. Aburuddin Sk.
Gou ri pur, W/Noe1V. PO, Couri pur,
Dlst phukri (AssSam).
'78’3331.




- o

Annexure No.,gb

(Translated from Assamese).

Govteof Assam
#ffice of the Asstt,Settlement Officer ,
Dhubri Circle :Dhubri.

No. DBC.(s) 03/2003/102 Dt.. 4/11/03.

P

' Land holding Certi fjcate

This is to certify that a plot of land measuring

é K.8§ Lechas Covered by Pab:‘l:af'No,fLIQ‘(ol d 132(new)

ana Dag NO:42;!-/165' and zanother plet ‘qf 1and measuﬁng
1 K 8 Lecha Covered by same Patta cnd Dag No,,1263(01d),.
423("new’) total‘ 3 K 164 Lechas.ef land ef Ward No.1V of |
Goﬁripu} town 'is Gaxzxa currently is in record in the name .
of Md.Jahan Ali S/O late Abur Uddin .o |

Sd/illesikle. 4/11/03,
Bsstt.Settlement Officer

Dhubri GCircle,Dhubri.
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| Governmet of India :
| ! Ministry of Comumnunications co
| | Depurtinent of posts - o 4 -
| | L |
H . | ;
L o
. | ;
! I _" S : ‘ 3«’ ww:m
- NLW ].)' ihi - 110 Of)]
et ! . ' . ‘
Mo, 22- 12/7001 -GS ... Daled: q«,pumbcr 17, 2003
- 0 ‘Y ’ . . ‘ '
To ,f ! }
‘ "All l’rmupa /Chucf 1’ ‘JUILU[CIJ Cunﬂral, S l 1
All Poummtm Gericeral s E |
' “Dircctor Postal Staff College ofln(ha ! GlL@ab“d SR
<all Pringipals, Postal Training Cuucr‘; N ]
D‘nctm 3/Dy. Dixectors of Accounts (IPostal) ' o
: i/\ddl Ducutox chcxal APS, Army Headquarters, R Puram, Ncw Dcliu
.ﬁ i ; ! . . .
TR . , [

-‘Subjc;t: 'fncomu and’ propeity  qu: LLIIJLJHOKIS pxcsmb :d for pnpomtxncnt )

) |

: { ‘m.umw of Gramin Dak Scvaks (GDSs)« Pcw.w Lh gepfl 4
LA { : ‘l ;[
T l ! ‘ T
SIT," e ) - : -

H
' i * - ‘

vanou::

i

.’3

3.

ARENGIES

-~

I am directed to invite your kind altentipn to Llus ofﬁcc letters No 17- 1011/9% LI

& TrL,, dmd 6 12.93, No.17- 36(’/91-]313 & Trg c.ntcd 26.5.95 aud \10 17- 10”/)1 ED &
Try., . dat(.d 118 9.1995 whercin dct.ulcd umlmctxom and cl

!

")hcmonﬂ rcz_,,qunn the

I
u)xndm(m of mu)nu. pxdudbly derived hom landed pro; )ut) bts Jmmmhblr ansels, for

mumtmon{ Lo’ the posts of L‘D BPN SPhAg (now called GD& ~BI’IVL‘1/' SPv ") were foid

i LSSV
ay cxtended to all categonizy of GDSs, widks 10

duwn : unl) u.qlu.nuv ilus (.OIl(dU() LW do Il o
(it1) bdow J{ulu J ol the Departinent of Poats (Ceaduct

and Employment) J2ules, 700 I

whux (hc, P& ED Agents (Conduct and Suivice) Rules, 1964 grere replaced byl cate

0

E

‘les. A
!
|
l

'l‘hc pu.luum ll conditdon of ncome derived pxom landed §

2. )ropurtv Or iiinnGvihle

et a4 lud down vide letler dal'd 612, 1993 which was c«.uudud*to all Clse e
l

bL mrtmuliol L’ms Conduct and Im loviuent Rules, ,,OUJ lms LOlllb O udien
l l J

s (14 ‘
- Gn @(% ]

seset s
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Ag.un.st the nioxu;ud baokdrop the wholc mauur lum bren res c,mnun' d i iy
1

ﬂit.u m 1(3 entirety in ! comulmmm wuh Munstry of Law wlm.h lms AIJO teemed the

bove condmou as wolauw of Consuluuonal provisions. lhc abovc'm;xtlcr was placed

1
sefore thc Poaml Scrvu,cs Board. The Posml Scrvices Boa; gl congidered thc above s

1
wnd aiso thc 1sue of (.nlmncvd 2¢C unly in view of mcrca.x,d cash handlmg hhblhly of

3DSa. chpmb ;in \/10\’/ Fall the rdwaut considerations and ~ﬂc,r carcml (ch"b ration,

\
Postal Scmccs Beard has decided as follows: !

P
| i

, TR ;

The, condition of mcome pruﬁrably dcrxvcd from Lmdcd propcrty or -immovabl:
\ assets, for recruitment to the

posts of Gramm Dak chaks (GDSS), mcludmo GDS
BPM/ SPM, will be delcted. ' NEEP i o i
3.2

,,As”GDS i3 a part-lime cmployee, 2 canchdatc applymg for. the post of an y
‘catcl,ory of GDS will~ “have to supplcmcnt his incpome . from- othcr ‘employment

; Jources so 'as to have adequate means, of hvchhoor’ to support lum:;df and Iy
‘fmmly A certiicate to this cffcct will havc o be gbtamcd ﬁom 111(. candidate

) bcforc he/ she'is gwcn an appointment letter;”

o'’ V1cw of increasce in cash harddling' h,.b1hty and hm, limit of thc GDS.,, sccurity

. amount (which i R3.4000/- at present) will-be cnhzgced to Rs. 10 ,0Q0/- for GDS

SPM/ BPM and Rs.5,000/- for other. categorics of GDSa. The Sucumj vl be in

the. form. of Fidelity Bond or NSC plcUpcd to lhc Dupmmcnt in the: name of HE
President of India.

The above cohanced: sceurity dcpo'ut will. be .effe

renewal of sceurity bond for Jthe cmlmg G

. cmployment for the new GDSQ '

.
s

pnvc from lhc datc of ne
DSs zu.d wuh cifcct from d c o-’

. |
'L, In view of the above dccmons of the Postal bcrvxc‘,s Bo¢_rd, thu solc crteria for
SLILLHOIK to the - posts of all catcgoqu of GI§ 8 wxll hmcc;orﬂx be llu, mmt subject (o

ordus on reservation and- iulhllmw other chubﬂny COIldlLO a3 ukc: prowdmg of space I

BO, taldng up residence in the BO village b"forc appommem ete.

1\- e

~I3

P N T

S .. Further, as a corollﬁy to the decision at 3.1, above i the Postal Services I
=

»

llLLLJ.:'IX‘}' amendment deleting the provision, containcd in Nuie If (m) bulow Rulb 3 il
‘Dbpq‘t nent ‘of Posts (Cenduct and meloymcul) Rulcs 7001 13 b"mn mucd guparate 1/
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Vil eopne into force from the date of issue,

¢ receipt of‘ this letter may be ackn

ovledged to the undersigngd. © ¢ |
{ i , L oo

A N
PN VIR
N
'y

vz l ‘ . U
Wi vcrsiqt'; will foliovr. '

a)
[
Al

g O - 1

i
Yours faithﬁ'llly,
| co
| .
: | © (AN NANDF) «H)///
ASSTT. DIREC

PS to HHon’ble MOD,C&IT/ MOS
Members, Postal Servic

Board i
All DDsG, Department of Posts
All recognised Unions/F c¢derations
SPBYSPB 11/vig, Pelitlot/PAP/PE I/PE I sections
All dealings Assistants in the GDS Scction -
Spare/Guard file r '

( .

-y

(C&dT ), /SE.PPS to Secrotary (P PS 1o
¢s Board and JS&FA/ Sccretary, Po;;

&

TOR GENERALl (GD3)

tal Scrvices - |

)

of the Dircctorate .

. (% fs 0

(Somnath Chuchra‘)) '
ASSTT DIRECTOR. (Est)

1
|
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i #. SELECTION PROCESS ! ‘ 1

Sclegction will be made on merit among !‘lhc| candidales who
u' fulfill all the prescribely cligibility conditjons. The cl@scd covers containing
4 applications wil] be opened in this 6ffice by the undqrsfgnc'd on in
}1‘5» the presence of all such candidates who g
A
o

¥ be present. Al the candidates
i may participale in (his

ﬂ\:

!

. |
and their rcprc.scl

.
————

.process' personally -
be allowed, Bef

Hatives will not

‘ ore opening the covers/applications, the: candidates present,
P will be explained about the eligibility condi(ions/prc(fcrc;ftial condition/
e sclection process once again, The sclection would be finaliscd in the
'E presence of candidates and (e hame of sclected candidye Would be notified
‘ then and there ang the letter of selection would be issued o the scicsted
RE candidale. Thercalier, the otler Pre-appointment  forp
' g ; verification

of documcnts,

AUR0 subject 1o
as menticned in provjsional appointment leter/order,

9.

alities such  gs
medical, CXamination,” collection  of yre-

. . oY . '
4 appoitment papers ¢fc. would be compleled. The sclccllon/appomlmcnl
g would be provisional (jj completion of police venfication and alsg <
1 , (he conditions
if
Ty
ti
!

) If any miormI
Lalse at alater dare the sclccl1on/agpomtmcnt l
—‘_‘-\—_‘_g\ e e .

{
i
ation furnished by UIC canchdate is found 1y be

sliable (0 be (e L
: [ros n.erminal proseeution, , . o '
:i-;' Lindlor 1. Proformg of application. '
f 2. Proforma of casie certificate (wherevey applicable)
WL R . e R
13;, 3. Proforma of meome cerlificale. .
R i . i
1y , '
A . ! Signature
S ' |
i

| Designation:
: Caopy Lo (Repd AD) i

2 Lo The President, Gaon Panchayat o |

i 2. The Head Masler, Govl.'PrimarW b N
3. . BPM ' o “‘j*\“‘*
4. ’SPMM(ACCOUM Office) = |
5. ‘

.

The ASPOs I/C /SDI(P)
(for display on (¢ notice board and for vy

SubDn. 0|
ide publicity); |
o

o

'

Signature :
Designation - .

1
. (R
. ' i :
\ . *
X N N
1 .o ]
i D
=Ty
¥

o
et e b AR
et R Y st

NS ENRRY 3
S e
™ ?\[!. 3 kS %,\. !
ASE Y M) \g})ﬁ;{ 3 '
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Annexure No 4
M
f

/( CENTRAL ADMINISTRATTV: THIUUMAYL, GUJA AT BENHUH.

original Application Mc.287 of 2003,
Date of Order : This, the 23rd Day of iuptember, 20084,

THE HCN'BLE SHRI JUSTICE R. K. BATTA, VICE CiAIRMAN.

vit

THE }EON‘BLE SHRI K. Vo PRAHLADAN, ADRINISTRATIVE MEMBER .
3.

Abdur Rahim

S/o Samad Ali

vills Chiracuti, P.O:Chiracuti

p.St 'Chapor, Dist: Dhubri

Assaﬁf ' e ¢ 3 e e Ap}')lica”to

By Advocates Mr.H.R.A.Choudbury, Mr oM. UWiandal & Q ;\\
Mr. F.Hussain. .
i

13

i - Versus -

1. The Union of India
Represented by the Secretary
to the Government of India
Department of Communication
N?W.Delhi.

2. The Director of postal Services
Rew Delhi.

3. The post Master General, Assam
Hpghdoot Bhawan, Guwahati.

" 4. The Superintendent of post Offices
Goalpara Division, Dhubri
Dists Dhubri, Assam.

S. Blias Rahman
son of Ebrahim Khalil
vill. & P.Os Chir-cuti
SN ®.S: Chapoo
2 Dists Dhubri
Assam. « s+ « « - PRespOndents.

) . TerA.ODeb ROY. SL’.C.G oS.Cc \

G OR D.ER (”RAL)

- wme vee @ e

The applicant applied fbr the ;- >st of Branch poet
Masterbat chirakata Branch post Office pursuant to notifi-
caticn dated 20.6.2003. Interyiew was huld on 18.9.2003.
according to the applicant, letters datocw 19.9.200%Aand
~20:10;2003 were issued to four candidatrv contfar; to the

otification. The applicant says that he d4id well in the

lnterview, but the Sslection 3ist was noi notified.

\;6%9-

/f”/@(\f |

&

contd./2
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1
Accordiqg to the applicant, he is fully gqualified for the
sald pOS§ and the lettuers written on i9.9.20“3 and 20.10.
2003 tolfeSpondent no.5 to submit land document are contrary

to the selection process contemptated in the sald notification.

.'1:211}

According to him, respondent no.> had not fulfilled all the

s
i

terms and conditions cf the said notificaticon and as such

(¥

his apsointment if ‘any, is required to be quached and furtche:

directlons are sought to select the applicant. and appoint him

to the said post,
'

2. %;Rggpondents have filed re.ly stating that when the
applicaiions were openéd in presence of the candidates for
scrutiny it was found that none of the candidated submitted
land doc?ments exclusively in their own name On account of
which, selection of . the candidates could not we done on
that day; However, four candidates havinyg nigher marks in
H. S.L.C.iexamination were asked tc submit land documents

"g§clu§ig@ly,in their own namue. tor final selection. Out of

‘;the Saidifq#r{candidates. two candidates including respon-
dent no,% submitted registered land deed in their own
name and beﬁween the said two candidates respondent no.s

-"i_;::~ha\}ng higher marks was appoiuted o the sai. pust vide

x ,-—f;,let;t\\drated 10.12.2003.
.\@ \) \

’3 \ " 'i\iWe have heard Mr.M U.Mdndal. learne.i counsel for

the §pp fj.C&nt as well aS MI. Ao Deb Roy, lezrned SreC+eGeS5.Ce

J}:l*’fof the reSpondents.
.'?:

.;."3, 'QLearned counsel for the applicant iweo argued that

the seleétion process mentioned in the notification datud

+

20. 6.2005 contemplates that the selection f.as to be finali-

sed on the date on wuich the applications are scrutinised
- Q‘/ i.e. 18. 902003.and9tkeﬁgh ncne of the candidates had filed

R

land documents. no further time could be given and the selec-

tion process could not be deferred for the purposerof produc-

i
: _@.—-.n —
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tion of land document i i o ;gl1

in vier of tue sald not i ication. In

// support of his cuntention, leawrned eounsel der the upplicant has
riZiGﬁ uppn Judgment of the Zpex Court in Maharashtra State

Transport Corporation and Ore. -vs~ Rajendra uhrimrac Mandve and

Grs . reported in AIR 2002 SC 224 and has particularly placed ‘

relianceé?t Paragraph 5 of the said judgment.

5. :MrcA,Deb ROy, learned Sr.C.G.5.C. ap,caring for the
reSpondeﬁﬁS. has stated that since no candidatos had produced

land documents in their name on 19.9.2003, as suzh, four candi-
J44f

dates having higher marks were giwvon Oppertunity to produce land
o

documants. It is further contended that the apnlicant had secured
4 ‘X '

only 32.3% marks in H.S.L.C. examination whers s respondent no.5 '
PO

had secured 56% marks aund as respondent no.5 'had better marks, L 3

y.x

was selected. In further reply learned counsel for the applicant .
f'g . [

has stated that the applicant had, infact, submitted all reguired

I; l
documents including land holding certificate. I

)

6. ~A close scrutiny of notification dated 20.6.2003, and

esPecially Paragraph 8 cf which’ dedls w1th szlection process, i

Pab

shows thg} the selection will be madg on QEEEE among the candi- ' !
dates, wﬁé fulfill all the prescribed éligibility conditions. It '
is, no doubt, true that the delfLCdthn spears of the selection
on the date on which the appllcation:'are scrutinised. However, :
it is pe%tinent to note that selecticﬁ is reqiired to be made on !
merit and. in éur view, merit cannot be sacriticed at the altar

of proéedural aspects., The Selection Committee found that res-

s

.

. '“pqndgnt no.S had more marks since he had secured 56% marks in

LW "

= H S,L.ﬁ.ﬁexamination. whereas the applicant had secured only
"‘n [ “‘ ~ 1‘

i 32. ﬁ m ks. In view of the huge disparity between marks of

,{‘,the twog andidates. the Selection Committee thought it £it i
"to gizg ‘an -opportunity to the candidates who had higher marks ;

Hto produce land documents on subsnuuent date. This was done so !

&~  that a meritorious candidate getsk‘and the procedural re- :

' land :

quirement was relaxed in respect of production qf"ludocuments. :
(R —

§
7 ,
|
I
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R45pond¢nt no.5 produced land documends suboaguently and he

was appointed against the said pcste In the circumstances,

wa are of the opinion that selection of the respondent no.S,
’l
who was hav1ng more marks than 'he applicane, cannot be

faulteq with.
mh
' 7. ';;We are supported in respect of the vicw taken DY

us by fwo Full Bench judgments cf Tribunal namelys~ He
LakShmefa and others -vs- The Supzrintendent ~f post Offices,
Bellar% and Others reported in 2003 (1) AT5 277 and Rana

Ram -V8p Unign of india and otners repor tad in 2004 (1) ATJ 1.

o
{

i
3 in RandmRam —vs- Union of india and others tupra) similar
|

[y

issue came up for con»;deratidn pefcre the Full gench,
Wherein. it was held -hat . candidate apjplyiing for the post
of EDpr need not submit tiie proof of income/progerty alongwitn

appllcation, nor the said proot is requireo at the time of

interview and the selection/appointment has to be made on ;
“" ~‘| !
the ba?is of marks obtained in ‘he matriculation examinatinon. .
LN fi :
|

Therea!ter. the candidate selec’ ed can be glven reasonable ;

; time to submit proof of income/property as onr rules/instru-~

{ ctions.
{ &
; 8. 49 Reliance placed by the learned counsel for the

J“

applic?nt on the judgment of the Apex Court does not, in

’»W

I

pn .manner, help the applicant'’s case since observations
y i r .\\")’
p

l -
{’ W théreiqfhave been made in the contexte. In that case, posts
N oﬁioflfirs in Maharashtra State Road Transg -t corporation

ff ;j were§aqvert1sed in 1995. Selection proceus lhad started and
_ fi;\ driving test was held. However, when the selection
‘.' /;-‘". ’{bﬁ “' "

T »»pr.ocessz_ was in progress, & circular dated 24.6.1996 was

' 1!\
This dbv1ously could not be done and the same could not be

\ s :1ssued by the Corporaticn fixing criteria for selection.

applied to the ongoing selection and in this context the

‘L

Apex cqurt has made the okservatlions in pard;rapb 5 of

contd./5®
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<-r the judgment,
x ,

x
A
.9 * ugf

We may alsc point out at thig Stage that the

app}icant, in order to creat prejudice against respondente
i

no.3, made‘?unfounded allegations in Paragraph 4,5 of the
:é‘

app}icat;on Stating that respondent na.s is a man of bad

chargqter and he was involved in Mmany notorious activitjes

lik% immoral 1iving, This Statement hge been verified by

the%appliCant as true to his knowled«so as can be seen frén
i

the}ye;ification. The applicaht. howewar, did not place !

anY4mat°rials whatsoever on record t¢ substantiate hig f

unfqgnded allegations and this, in cur view, has been dene

by t?e applicant deliberatel’ only to vreat prejudice

against réspondent no.5 so a: to defect nis selecticn,
P

whicg Wwas otherwice done on nmerit,

b
| o In view of the above, we do nas

i +,

o
A LM

£ind anv merit

in this application and the applicaticn is hereby dismissed

with costs.
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